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1115 hrs.
PAPERS LAID ON THE TABLE

MISA ORpINANCES, 1975, DEFENCE OF

INDIA (AMENDMENT) ORDINACE, 1975

AND CONBERVATION OF FOREIGN ExCH-

ANGE AND PREVENTION OF SMUGGLING

ACTIVITIES (AMENDMENT) ORDINANCE,
1975

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AIAH): I beg to lay on the Table a
copy each of the following Ordinances
(Hindi and English versions) issued
by the President under provisions of
article 128(2)(a) of the Constitu-
tion: —

(i) The Maintenance of Internal
Security (Amendment) Ordinance,
1075 (No, 4 of 1975) promulgated
by the President on the 29th June,
1975,

(ii) The Defence of India (Am-
endment) Ordinance, 1875 (No. 5
of 1975) promulgated by the Pre-
sident on the 30th June, 1975.

(iii) The Conservation of Foreign
Exchange and Prevention of Smug-
gling Activities (Amendment) Or-
dinance, 1975 (No. 8 of 1975) pro-
mulgated by the President on the
1st July, 1975.

(iv) The Maintenance of Inter-
nal Security (Second Amendment)
Ordinance, 1975 (No. 7 of 1975
promulgated by the President on
the 15h July, 1975.

[Placed in Library, See No. LT-
8758/75).

RICHARDSON AND CRruppAs L1D. (AcC-
QUISITION AND TRANSFER OF UNDERTAK=
mNg) Rurnes, 1847, REVIEws AND AN-
NUAL REporTs or Jessor Axp Co. Lo,
CALCUTTA FOR 1978-74 AND RICHARDSON
AND Cruvpas (1972) Lrp. BoMBAY rOR
THE YEAR ®NDED 31sT MarcH, 1074,

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P, MAU-
RYA): Sir, on behalf of Shri A. Gy
George, I beg to lay on the Table:—

(1) A copy of the RICHARDSON
AND CRUDDAS LIMITED (Acqui-
sition Ltd.) Transfer of Undertak-
ing) Rules, 1847 (Hindi and English
versiong) published in Notification
No. S.0. 147(E) in Gazette of India
dateg the 20th March, 1975 together
with corrigendum thereto publish-
ed in Notification No. S.O. 186(E)
in Gazette of India dated the 25th
April, 1975 and S.O. 206(E) puk-
lished in Gazette of India dated the
1st July, 1975, under sub-section
(3) of section 31 of the Richardson
and Cruddas Limited (Acquisition
and Transfer of Undertaking) Act,
1972. [Placed in Library. See No
LT:9754/75].

(2) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies Act,
1956: —

(a) (i) Review by the Govern-
ment on the working of the
Jessop and Company Limited,
Calcutta, for the year 1073-74,

(ii) Annual Report of the
Jessop and Company Limited,
Calcutta, for the year 1873-7
along wih the Audited Accounis
and the comments of the Com-

ptroller and Auditor General
thereon. [Placed in Library. See
No. LT-9755/75].

(b) (i) Review by the Govern-
ment or the working of the Ri-
chardson and Cruddas (1972), Li-
mited, Bombay, for the year
endeg 31st March, 1974.

(ii) Annual Report of the Riy
chardson and Cruddas (1972)
Limited, Bombay, for the year
endeg 31st March, 1074 glong with
the Audited Accounts and the



